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 Water  (PREVENTION  at  CONTROL  OF
 POLLUTION)  AMENDMENT  Rues,  976

 THE  MINISTER  OF  STATE  IN  HE
 MINISTRY  OF  WORKS  AND  HOUS.-
 ING  (SHRI  H.  K.  L.  BHAGAT):  I  beg
 to  lay  on  the  Table  a  copy  of  the
 Water  (Prevention  and  Contro}  of  Pol-
 lution)  Amendment  Rules  976  (Hindj
 and  English  versions)  published  in  Noti-
 fication  No.  G.S.R.  352  in  Gazetie  of
 India,  dated  the  6th  March,  1976,  un-
 der  sub-section  (3)  of  section  63  of  the
 Water  (Prevention  and  Control  of  Pol-
 tion)  Act,  974  [Placed  2  Library.  See
 No.  LT-0429  178}.

 NOTIFICATION  UNDER  ESSENTIAL  COMMO,
 DITIES  ACT,  ORDINANCES  re,  STarF  OF
 TAMIL  NADU  AND  CENTRAL  WAKF  COUNCIL

 (AMENDMENT)  RULES,  976

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN):  I  beg  to  lay  on  the  Table—

 (tb)  A  copy  of  the  Sugar  (Price  Deter
 mination  for  ‘1975-76  Production)
 Amendment  Order,  1976  (Hind:  and
 Enghsh  versions)  publishd  m  Notifica-
 tion  No,  GSR.  67(E)  in  Gazette  of
 India  dated  the  9th  February  ‘1976,
 under  sub-section  (6)  of  section  3  of  the
 Essential  Commodities  Act.  9355

 iia
 in  Library  See  No  J,T-0430/

 6)

 (2)  A  copy  each  of  the  following  Or
 dinances  (Hindi  and  English  versions)
 under  provisions  of  article  23(2)(a)  of
 the  Constitution  read  with  clause  (c)
 (iv)  of  the  Proclamation  dated  the  38
 January,  976  issued  by  the  President
 in  relation  to  the  State  of  Tamil  Nadu:

 a)  The  Tamil  Nadu  Indebted  Agri-
 culturists  (Temporary  Relief)
 Wo.  2  Ordinance,  976  (Tamil
 Nadu  Ordinance  No.  7  of  976)
 promulgateg  by  the  Governor
 of  Tamil  Nadu  on  the  3rd
 March,  1976.
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 (ii)  The  Tamil  Nadu  Indebted  Per
 sons  (Temporary  Relief)  No.  2
 Ordinance,  976  (Tamil  Nadu
 Ordinance  No.  8  of  976)  pre-

 mulgated  by  the  Governor  of
 Tamil  Nadu  on  the  3rd  March,
 ‘1976.

 (iii)  The  Tamil  Nadu  Indebted  Ag-
 riculturists  and  Indebted  Per~
 sons  (Special  Provisions)  No.  2
 Ordinance,  976  (Tamil  Nadu
 Ordinance  No.  9  of  976)  pro-
 mulgated  by  the  Governor  of
 Tamil  Nadu  on  the  3rd  March,
 1976.  (Placed  in  Library.  See
 No,  LT-2043/76.]

 (3)  A  copy  of  the  Central  Wakf  Coun.
 cil  (Amendment)  Rules,  976  (Hindi
 and  English  versions)  published  in  No~
 tification  No,  0,  44(E)  in  Gazette
 of  India,  dated  the  27th  February,
 1976,  under  sub-section  (3)  of  section
 8D  of  the  Wakf  Act,  1954,  [Placed  in
 Library,  See  No  LT-0432/76.}

 NOTIFICATIONS  UNDER  CUSTOms  ACT,
 1962,  CFNTRAL  ExcisE  Ruies,  1944,
 CFNTRAL  ExCISE  AND  SALT  ACT,  944  AND

 UNDRR  FINANCE  (No,  2)  acr  4977

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  DEPARTMENT  OF
 REVENUE  AND  BANKING  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  I
 beg  to  lay  on  the  Table—

 (i)  A  copy”  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  section  59  of  the  Customs
 Act,  962:—

 (i)  GSR.  327  published  in  Ga-
 zete  of  India,  dated  the  6th
 March,  4976  together  with  ap
 explanatory  memorandum.

 (ii)  G.S.R.  328  published  in  Cazet-
 te  of  India,  dated  the  6th
 March,  976  together  with  an
 explanatory  memorandim.

 (ii)  G.S.R.  329  published  in  Gazette
 of  India,  dated  the  6th  March
 i976  together  with  an  exple-
 natory  memorandum,
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 (iv)  G.S.R.  330  published  in  Ga-

 zette  of  India,  dated  the  6th
 March,  3976  together  with  38
 explanatory  memorandum.

 (v)  5.55,  33l  published  in  Ga-
 zette  of  India,  dated  the  6th
 March,  976  together  with  an
 explanatory  memorandum.

 (vi)  G.S.R.  8(E)  published  in  Ga-
 zette  of  India,  dated  the  l0th
 March,  976  together  with  an
 explanatory  memorandum
 EPlaced  in  Library.  Sce  No.
 LT-0433/76].

 @)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  issued  under  the  Central  Excise
 Rules,  1944.

 (i)  G.SR.  259  published  in  Ga-
 zette  of  India,  dated  the  2Ist
 February,  976  together  with
 an  explanatory  memorandum.

 (in)  G.S.R.  325  published  in  Ga.
 zette,  of  India,  dated  the  6th
 March,  976  together  with  an
 explanatory  memorandum,
 [Placed  का  Library.  See  No
 LT-0434/76].

 (3)  A  copy  each  of  the  following  No.
 tifieations  (Hindi  and  ‘English  ver-
 sions)  under  section  38  of  the  Central
 Excise  and  Salt  Act,  944:—

 (४)  The  Central  Excise  (Sixth
 Amendment)  Rules,  1976,  pub-
 lished  in  Notification  No.
 G.S.R.  240  in  Gazette  of  India,
 dated  the  2ist  February,  1976.

 Gi)  The  Central  Excise  (Eighth
 Amendment)  Rules,  1976,  pub-
 lished  in  Notification  No.
 G.S.R.  322  in  Gazette  of  India,
 dated  the  6th  March,  1976.
 [Placed  in  Library,  See  No.
 L,T-0435/76].

 (4)  A  copy  of  Notification  No.
 G.S.R.  266  (Hindi  and  English  ver-
 sions)  published  m  Gazete  of  India,
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 dated  the  28th  February,  19%,  maki
 ing  certain  amendments  td  Notifica-
 tion  No,  G.S.R.  455  dated  the  tst
 October,  1971,  under  section  5  of  the
 Finance  (No.  2)  Act,  97l.  [Placed  कीक
 Library.  See  No,  LT-0436/76.]

 FERTILIZER  (CONTROL)  SECONp  AMEND
 MENT  ORDER,  976

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA.
 SAHEB  P.  SHINDE):  I  beg  to  lay  on
 the  Table  a  copy  of  the  Fertiliser  (Con-
 trol)  Second  Amendment  Order,  976
 (Hindi  and  English  versions)  published
 in  Notification  No.  G.S.R.  03(E)  in  Ga.
 zette  of  India,  dated  the  lst  March,
 976  under  sub-section  (6)  of  section  3
 of  the  Essential  Commodities  Act,  1955.
 {Placeq  wn  Library.  See  No.  LT-0437/
 76  ]

 UGC  (DISQUALIFICATION,  RETIREMENT
 AND  CONDITIONS  OF  SERVICE  OF  MEM-
 BLRS)  SECOND  AMFNLMENT  RULES,  190
 AND  ANNUAL  Report  07  Raga  RAm-
 mouaN  Roy  Lisrarky  FOUNDATION,

 CALcoTta  FoR  ‘1974-75

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SO.
 CIAL  WELFARE  AND  IN  THE  DE.
 PARTMENT  OF  CULTURE  (SHRI  D.
 P.  YADAV):  I  beg  to  lay  on  the
 Table

 ([)  A  copy  of  the  University  Grants
 Commission  (Disqualification,  Retire-
 ment  and  Conditions  of  Service  of
 Members)  Second  Arendment  Rules,
 976  (Hind:  and  English  versions)  pub-
 lished  m  Notification  No.  G.S.R.  295  m
 Gazette  of  India,  dated  the  28th  Feb-
 ruary,  ‘1976,  under  sub-section  (3)  of

 ection  25  of  the  University  Grants
 Commission  Act,  956  together  with
 an  explanatory  memorandum.  {Placed
 in  Library.  See  No  LT-0438/76.]

 (2)  A  copy  of  the  Annual  Report  of
 the  Raja  Rammohan  Roy  Library
 Foundation,  Calcutta,  for  the  year
 974.75  together  with  the  Audited  Aca
 counts.  [Placed  in  Library.  See  No
 LT-0439/76.]


